
  

IN THE COURT OF  I- ADDITIONAL DISTRICT JUDGE, TIRUPPUR 

                                                            I.A.No   

                                                         MCOP.No. 

 

…. (Name of the petitioner/s)                         …..Petitioner/Petitioners 

                                                           /VS/ 

1……………. 

2……………. 

3……………...                                                    …. Respondent/s 

             

AFFDAVIT 

(Name, S/o, D/o , age  and address of the petitioner) do solemnly affirm 

and state as follows. 

 

1. I am the petitioner here in and ………Petitioner in the main petition. 

2. The Hon’ble Court passed an award of Rs……………… with interest 

and cost on ……………….in favour of all the petitioners and I have been 

allotted my share of a Rs………. And the other petitioner 

in ………………. namely …………. Were ordered to be 

allotted …………………. 

3. The ……………respondent had deposited the award amount with 

accrued interest through cheque/ DD dated…………  

4. Previous payment if any by (Particulars with I.A.No……) 

5. I have been permitted to withdraw the award amount with interest as per 

order of this court in I.A.No…………./2021, dated……….. 

6. Particulars of send for amount to be mentioned. 

7. No appeal is pending, no minor amount and no attachment is ordered.  

8. (Reason for filing cheque petition to be mentioned) 

9.  I undertake to repay the amount as and when directed by this Hon’ble 

Court if it is found that any excess payment is made, or any wrong claim 

is made.  

10. I have not so far filed cheque petition for the amount lying in the account.  

11. I have filed necessary photo ID proof, Bank passbook copy. 
 

Therefore, the Hon’ble court may be pleased to issue (cheque in favour of 

the petitioner, name, account number and award amount to be mentioned. 
 

If RTGS, name of the petitioner, account number, bank and branch, 

IFSC code to be mentioned. 
                                                                                               

 (Signature) 

                                                                                                  Petitioner                                                                                                                                                                                                                                  

Solemnly affirmed and signed before me at Tiruppur on………. 

                                                                                    (Signature) 

                                                                                     Advocate 



  

IN THE COURT OF  I  ADDITIONAL DISTRICT JUDGE, TIRUPPUR 

 

I.A.No 

MCOP.No. 

 

…. (Name of the petitioner/s)                                …..Petitioner/Petitioners 

 

                                                           /VS/ 

 

1……………. 

2……………. 

3………………                                                             …. Respondent/s 

 

 

        PETITION FILED UNDER RULE 163 &165 OF C.R.P 

 

 

            For the reasons stated in the accompanying affidavit, the petitioner prays 

that this Hon’ble court may be pleased to issue cheque in favour of (Petitioner 

details) to be mentioned. 

             If RTGS, Petitioner name, bank account details, IFSC code, Name of 

bank and branch to be mentioned. 

 

 

       (Signature)                                                                          (Signature) 

Advocate of Petitioner                                                                 Petitioner 

 

Enclosures: - 

1. Attested Copy of 1st page of Bank passbook 

2. Copy of Adhar card 

3. Calculation memo 

4. Receipt 

5. Payment Schedule 

6. Part / Full satisfaction memo 

 


